11 DECEMBER 10, 1971  Re. DelMd Road Tronspor

10.16 hrs.

INDUSTRIES (DEVELOPMENT AND RE-
GULATION) AMENDMENT BILL*

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : I beg to move for leave
to introduce a Bill further to amend the Ine
dustries (Development and Regulation) Act,
1951,

MR. SPEAKER : The question is :

“That leave be granted to introduce

a Bill further to amend the Industries

(Development and Regulation) Act, 1951.”
Ths mation was adopted.

SHR1 S. M. BANER]JEE (Kanpur) : I
would only like to know whether this Bill is
going to be passed in this session. This is an
ordinance.

MR. SPEAKER : Let him introduce the
Bill. Why do you interrupt in between ?
This is for leave and not for introduction.

SHRI MOINUL HAQUE CHOUDHU-
RY : I introduce the Bill.t

SHRI S, M. BANERJER : This is an
ordinance. We want to know if this Bill and
the other Bill on gratuity are going to be
taken up in this session and passed.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : We
shall try to do our best, within the time at our
disposal.

STATEMENT RE : INDUSTRIES (DEVE-
LOPMENT AND REGULATION) AMEND-
MENT ORDINANCE

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : I beg to lay on the Tabie
s copd of the explanatory statement (Hindi
and English versions) giving reasons for ime
wmediate lnlilhdnn by the Industries (Develop-
mednt and ) Amendment Ordinsnce,
1971, as required under rule (71) of the Rules

tLaws 12
(Amds.) Ord, (S1.)

of Procedure and Conduct of Business in Lok
Ssbha. /Placsd in Library, See No, LT-1258/71.]

DELHI ROAD TRANSPORT LAWS
(AMENDMENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :1
beg to move for leave to introduce a Bill
to provide for the establishment of a Road
Transport Corporation for the Union territory
of Delhi, and, for that purpose, further to
amend the Road Trasport Corporation Act,
1950, and the Delhi Municipal Corporation
Act, 1957, and for matters connected there-
with or incidental thereto.

MR. SPEAKER : The question is :

“The leave be granted to introduce
a Bill to provide for the establishment of
a Road Transport Corporation for the
Union territory of Delhi, and, for that
purpose, further to amend the Road
Transport Corporation Act, 1950, and the
Dethi Municipal Corporation Act, 1957,
and for matters connected therewith or
incidental thereto.”

The motion was adopted.

SHRI RAJ BAHADUR : I introduce the
Bill.

——v——

STATEMENT RE : DELHI ROAD TRANS-
PORT LAWS (AMENDMENT)
ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR): I
beg to lay on the Table a copy of the explana.
tory statement (Hindi and Engligh versions)
giving reasons for immedute legiglation by
the Delhi Road Transport Laws {Amendment)
Ordinance, 1971, a5 required eunder rule 71
(1) of the Rules of Procedure and Conduct of
Businoss in Lok Sabha, [Placed in Library. Ses

———

et

*Pyblished in the Gazette of India Extraordinery, Part I, Section 2, dated 10.12-71,
introduced with the retdmmendation of the President,
*Pultished in the Gasotte of Indis Bxtraordinary, Purt, T1, Section 2, dared 101271



